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Sri M.P. Dixit, Lie fr the petitioner. 
None for the respondents. 

The instant contempt petition has been filed for non-compliance of 

order dated 20.03.2012 passed in OA 737 of 2005 and OA 266/2009 and 

this contempt petition has been filed on 28.05.2015 i.e. after expiry of one 

year. As per Section 20 of the Contempt of Court Act, 1971, we do not h've 

power to entertain any contempt after a period of one year. 

Therefore, CCPA is dismise. 
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